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Hon'ble mr. Justice A.P.RAVANI,CHAIRﬂAN
Hontble Are koK .AHOOIA, mEMBER (R)

3. Iﬂdian Railway “oﬂoOo‘“d‘hOC).

Aasoclation through ite general
gecrataryo pDr, SudhiT Kumar Sharmae

- €=36/0, Railuay Colonys tajpat Nagar=1p
Nou Dolhi=24.

....Applicante

- Yporsus <

4, Union of Indis through.its

sacrotarys
Railuay Board,
‘(ﬂinistryof Ralluays)?

Rail 8hawah, New Delhi.

2. The chairman, Railvay goardy
Rail Bhawahy

Neu Ds‘.hi. o.oR@BpﬂﬂdBﬂtS.

o R D E R (Oral)

By Hon?bls fir. Justice A.P;Ravani,Chainnan =

The applicanta,feel aggrieved by non=grant
of the ponefit of Hon'ble Suprem® Court's order

dated 21401998 rendered in Contampt,Petition Noo 57/

to all the aimilgrly eituated doctord yhose sesvices,

according to the applicants, have boen regularised

vide order dated 24,S,1987 by the Hon'bleSuprems Cous

As gverred in the opplicétian, the applicants have
.submitted'representatlon on May 10,1995 to :egﬁéndan

no.2 i.9 Chairmany Railway Board,Rail Bhawan,Ney

. Delhi, Besides gubmission of the aforasaid ropresaon!

tion, several reminders have alsc been mads, yet




6“%

Q

respondent no, 2 has not decided the same. Hence this

0.A. with the prayesrs as stated sbovao,

2. In our opinion, it would not be proper to entertain
the original epplication at this staga; Instead it would
meet the ends of justicé if the 0.A, is disposed of

at this stage by giving follouing dlroctiona

(a) The applicants are directed to File two copies of
the application in the Ragistry of the Ttibunal lateet
by July 30,1996,

(b) Registry of the Tribunal is directed to send a

copy of this order together with the copy of the .
application to both the respondents within'as period of
seven days from today, |

(c)' Respondent no. 2 i.e. the Chairman, Railway éoard,
Rail Bhauan,Neu Delhi is directed to consider the
represantatidn made to him by the applicants on 10th
May,1995. He is also directed to take intc consideratian
all the contentg raised in this application., He is
directed to decide the prayer mads by the applicants in
accordance with law and on merits latesﬁ'by September 30,
1996, |

(@) A copy of the decision that may be taken by the
respondents shall be served upon the applicants by

registered ;A,D;-post and also by ordinarypost under

‘certificate of posting within a periad of three days

from the date of decision, ; _
(¢) If the applicants féal aggfﬁaved by the decision
that may be taken by the respondent no, 2, it will be
open to the applicants to challenge thelegality and

validity of the same before approprieste forum,

ncto.3..'.
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Subject to the aforesaid observations and d

S,

irections,
the 0.4, Stands dispased of, |

Pad

(RoKA ho : (Agz’/.):aéani)
///ﬁgmbﬁf/gg?j/f‘ Chatirman

Na,




